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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATY :

O.A. No. 180 of 2009

Date of Decision : Sth day of September, 2009.

HONBLE MR. MANORANJAN MOHANTY, VICE-CHAIRMAN
HONBLE MR. MADAN KUMAR CHATURVEDI, ADMINISTRATIVE
MEMBER

Sri Litkhotland Mate

Son of Late Hemngan Mate

Superintendent Gr. ‘B’

Customs Preventive Force and LCS

Moreh, Manipur - 795131. ... Applicant

By Advocates : Mr. M. Chanda, S. Nath & Mrs U. Dutta
-Versus-

1.  The Union of India
Represented by the Secretary
To the Govt. of India -
Ministry of Finance

Department of Revenue
North Block, New Delhi-110001.

2. Central Board of Excise & Customs
Govt. of India
Through its Chairman, North Block
New Delhi-110001.

3. The Chief Commissioner
Customs & Central Excise,
Shillong Zone,
‘37 Floor, Crescens Building,
M.G. Road, Shillong-793001. LT

4 The Commissioner,
Customs Preventive, NER,
M.G.Road, Shillong — 793001.

5.  Deputy Commissioner,
Customs Division, Imphal,
P.O. Imphal, Manipur —~ 795001.

6. Shri B.B. Adhikary, - A
. Deputy Commissioner,



Imphal Customs Division,
P.O. Imphal, Manipur — 795001.

7. Shri R.K. Darendra Singh,

Superintendent,
Imphal Customs Division,
P.O. Imphal, Manipur - 795001. ... Respondents

By Advocates :  Mr K. Das, Addl. C.G.S.C.

ORDER

MADAN KUMAR CHATURVEDI, MEMBER(A)

The Applicant is aggrieved against the Jjettisoning of the
additional charge of Customs Preventive Force (CPF), which he was
holding at Moreh. |
2. We have heard the rival submissions of Mr M.Chanda,
learned counsel appearing for the Applicant and Mr K.Das, learned
Addl. Standing counsel appearing for the Respondents.

3. Applicant is working as Superintendent Grade B in the
Department of Customs and Central Excise. He was posted at Moreh
vide order dated 28.04.2009. At the time of joining he was given. the
charge of CPF and additional charge of Land Customs Station (LCS);
both at Moreh. Now, by order No.07/2009 dated 03.09.2009, the charge
of CPF/Moreh has been jettisoned and he has been posted only as in
charge of LCS/Moreh in the Grade of Superintendent. It cannot be
construed as a case of transfer. The Applicant was simply relieved of
the charge of one of the establishment at Moreh. In our opinion there

exist no cause/grievance for adjudication.
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4. In the circumstances, we find that this ai)plication is inutile
and futile and should suffer summary rejection. Ex consequenti, we
hold that there is no merit in the application, as such we dismiss the
same at the admission stage itself. No costs.

5. Send copies of this order to the Applicant and all the
Respondents (along with the copies of this O.A) and free copies be

supplied to Advocates of both side.

(M. K"CHATURVEDI) (M. R. MOHANTY)
ADMINISTRATIVE MEMBER “” VICE CHAIRMAN



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL.
GUWAHATI BENCH: GUWAHATI
(An application under Section 19 of the Administrative Tribunais Act, 1985)

O.A.No. 78 © poe

Shri Litkhotiang Mate
-V~

Union of India and Others.

SYNOPSIS OF THE APPLICATION
Applicant is working as Superintendent, Gr. ‘B’ in the department of Customs and

Central Excise and he is now posted at Customs Preventive Force (for short CPF)

e

with the additional charge of Land Customs Station (for short LCS), Moreh under

i
the Imphal Customs Division, Imphal in the state of Manipur. He was transferred
from the office of Central Excise, Shillong to the office of Asstt. Commissioner,
Customs, Imphal vide order dated 03.03.2009. Accordingly he joined in the office

T —— :
of Astt. Commissioner, Customs, Imphal. After his joining at Imphal he was

posted at Moreh CFF vide order datedwand the applicant joined at
Moreh CPF on 30.04.2009. However, after completion of only 4 months at the

T —
present place of posting he has been sought to be transferred from Moreh CPF to

'LCS Moreh vide impugned order dated 03/04.09.2009 in violation of transfer

guidelines and without any administrative exigency or public interest.

LIST OF DATES

1983- ~ Applicant was initially appointed as Inspector in the department of
Central Excisc and Customs.

20/21.11.06- Transfer policy 2006 was issued by the respondent No. 3. In terms of
the cause 7 of the said transfer policy applicant is entitled (o be
posted at Moreh CPF till completion of his fixed tenure of 2 years.
(Anncxurc- 1)
03.03.2009/05.05.2009- Applicant was transferred from the office of Central

Excise, Shillong to the office of Asstl. Conumissioncr, Customs,

Imphal.

24.04.2009- Applicant was relieved from the office. of the Assistant
Conunissioner, Central Excise, Shillong o join Imphal Cusloms
Division. (Annexure- 2)
28.04.2009- Assistant Commissioner, Customs Division, Imphal posted the

applicant at CPF, Moich with the additional charge of LCS, Moich.

(Annexure- 3)



30.04.2009- Applicant reported for duty as Superintendent, CPF, Moreh with the
additional charge of LCS, Morch {Anncxurc- 4A)

07.05.2009-  Applicant forwarded his joining report. (Annexure- 4)

01.08.2009- Applicant went to Divisional office, Imphal to hand over monthly

- reporls and return.

02.08.2009- Sunday..App]icant»co‘uld not meet any of the officials.

03.08.2009- Applicant could not meet any official due to general strike at Imphal.
He remained confined at Hotel at Imphal duc to steike up to 05.08.09.

05.08.2009- Applicant telephonic call from Shillong regarding sickness of his
daughiter and decided o go to Shillong. He landed over monthly
report and his four days leave cum station leave application to one
Tax Assistant

06.08.2009- Applicant went to Shillong to attend his sick daughter.

19.08.2009-  Applicant submitted Leave Application for the period of his absence
from 06.08.2009 1o 18.08.2009. {Anncxure- 5)

19.08.2009- Applicant submitted his joining report. (Annexure- 6)

20.08.2009- Deputy Commissioner, Customs Division, Imphal asked the
applicant W explain his unauthorized absence, {Amiexure- 7)

22.08.2009- Applicant submitted his explanation. (Annexure- 8)

03/04.09.2009- Respondent No. 5 has issued the impugned transfer and

posting order, whereby the applicant is sought 16 be wansferred

from Moreh CPF & LCS to LCS, Moreh that is from one sensitive

posling o another sensilive posting just after completion of 4

months at Moreh CPF & LCS. (Annexure- 9)
Hence this Original Application.

PRAYERS

1. That the Hon'ble Tribunal be pleased to set aside and quash the impugned

Order No.

07/2009 dated 03.09.2009 bearing CNoI (3)

1/ET/ACI/CUS/08-09/3220-25 dated 03.09.2009/4.9.2009 (Annexure- 9) so

far the applicant is concerned.

2. That the Hon'ble Tribunal be pleased to direct the respondents to allow the
' applicant to continue in his present place of posting i.e. at Moreh CPF till

completion of 2 years fixed tenure,

3. Costs of the application.




Any other relief (s) to which the applicant is entitled as the Hon'ble
Tribuwiad miay deen fit and proper.

Interim order prayed for:

During pendency of the application, the applicant prays for the following
interim relief: - ' '

That the Hon'ble Tribunal be pleased to stay operation of the impugned
Order No. 07/2009 dated 03.09.2009 bearing CNoIl (3)
1/ET/ACI/CUS/08-09/3220-25 dated 03.09.2009/4.9.2009 (Annexure- 9)

till disposal of the original application.

That the Hon'ble Tribunal be pleased to direct the respondents that
pendency of this Original Application shail not be a bar to the respondents
to provide the relief as prayed for.




IN THE CENTRAL ADMINISTRATIVE TRIBUNAT.
GUWAHATI BENCH: GUWAHATI
(An application under Section 19 of the Administrative Tribunals Act, 1985)

Title of the case : O.A. No. ] go __ /2009
Shri Litkhotlang Mate.. : Applicant.
-Versus-
Union of India & Ors. : Respondents.
INDEX
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH: GUWAHATI

{(An application under Section 19 of the Administrative Tribunals Act, 1985)

"0ANo_ L8O  poe

BETWEEN:
Shri Litkhotlang Mate.

Son of Late Hemngan Mate
Supcrintendent Cr. ‘B,
Customs Preventive Force and LCS

-AND-

1.

¥ Moreh, Manipur- 295661. 795131

The Union of India,

Represented by the Secretary to the |
Government of India,

Ministry of Finance,

Department of Revenue,

North Block, New Delhi-110001.

Central Board of Excise and Customs,

Covt. of India, _

Through it's Chairman, North Block,,
New Delhi-110001.

The Chief Commissioner

Customs and Central Excise,
Shillong Zone,

34 Floor, Crescens Building,

M.G. Ruad, Shillong- 793001.

The Commissioner,
Cusluins Preventive, NER,
M.G. Road, Shillong- 793001.

Deputy Commissioner,
Customs Division, Imphal
P.O- Imphal, Manipur- 795001.

Shri B.B. Adhikary,

Deputy Couunissioner,
Imphal Customs Division,
P.O- Imphal, Manipur- 795001

Shri R K. Darendra Singh,
Supcrintendent,

Imphal Customs Divison, .
P.O- Imphial, Manipus- 795001.

o Applicant.
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DETAILS OF THE APPLICATION

1. Particalars of the order {s) against which this aﬁp lication is made:

- This application is made against the impugned Order No. 07/2009 dated
03.09.2009 bearing C.No.dl (3) 1/ET/ACI/ CUS/08-09/3220-25 dated
03.09.2009/4.9.2009 (Annexure- 9), whereby the applicant is sought to be
transferred from Customs Preventive Force and Land Customs Station,
Moreh to Land Customs Station, Moreh just after completion of 4 months at
Customs Preventive Force, Moreh in total violation of professed norms laid

down in transfer policy before completion of the fixed tenure.

2, Jurisdiction of the Tribunai:

The applicant declares that the subject matter of this application is well
within the jurisdiction of this Hon'bie Tribunal.

3. Limitation: '
The applicant further declares that this application is filed within the

limitation prescribed under Section- 21 of the Administrative Tribunals Act
1985.

4. Facts of the case:

41  That the applicant is a citizen of India and as such he is entitled to all the
rights, protections and privileges as guaranteed under the Constitution of
India.

4.2 That the applicant is a Group -B Officer, in the department of Customs and
Central Excise and now working as Superintendent Customs Preventive
Force (for short CPF) with the additional charge of Land Customs Station
(for short LCS), Moreh under the Imphal Customs Division, Imphal in the
state of Manipur.

4.3 That the applicant was initially appointed as Inspector in the department of
Central Excise and Customs in the vear 1983. While serving as Inspector he
was selected as Air Customs Officer on deputation and posted at Mumbai
International Airport during the year 1999 to 2000. ‘Thereafter he was

- promoted as Superintendent, Gr. ‘B’ in the :year 2000 and posted at
Headquarter Office, Shillong and worked at Shillong up to April, 2009.

\ TG §raal T NN e ot
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44 That it is stated that office of the Chief Commissioner, Central Excise and
Customs, Shillong Zone, NER circulated the New Transfer Policy in respect
of Gr. ‘B, ‘C’ and ‘D’ officer of the Office of the Dibrugarh Commissionerate
vide letter No. C. No. II (3) 16/CCU/SH/2006/588 dated 20/21.11.06. In
terms of the New Transfer Policy 2006 a Gr. ‘B’ Officer is liable to be
transferred on completion of 2 years of tenure while posted in a sensitive
station. The relevant provision laid down in Clause 7 of the gujde'ﬁne for
transfer and posting in respect of Gr. ‘B’ officers of Customs and Central
Excise, NER 2006 is quoted below: |

“7. Tenure in sensitive posting shall not exceed two years and
one year for hard posting. Officers in non sensitive posting
shall aiso be rotated on completion of two years. Except for
‘reasons to be recorded in writing no officer shall be rotated

from one sensitive to another sensitive posting.”

Moreover, the “Transfer Policy’ and guidelines has been framed with
the view of intention to provide equal opportunity to all officers in Customs
and Central Excise department which would be evident from para 2 of the
Transfer Policy of Superintendent 2006. The relevant portion is further
quoted below for perusal of the Hon’ble Court:

“2. The guidelines aims to:

a. Ensure minimum dislocation of officers in lines with
the recent Department of Expenditure instruction for

reducing expenditure on transfer. .
| b.  Give equal opportunity to all officers in Customs,

%%%aéﬁdmmfsﬁ«m@mm mal Central Excise and Service Tax.
W e c. Effective and proportionate distribution of availabie -

- 8 SEP 2009 human resources in all the formations with a view to
bring out the potential of the officers to the highest

Ao,

T Guwahati 7 o
B vmgaﬁ‘g;‘%g' level in performing their duties.”

On a mere reading of the guidelines, it appears that the guidelines of
transfer and posting has been formulated also with a view of intention to

WM



bring out the potential of the officers to the highest level in performing their
duties. | "
Copy of the New transfer policy 2006 is enclosed herewith as
for perusal of Hon'ble Tribunal Annexure- 1.

45 That the applicant states that while working as Superintendent, Central

Excise in the office of Assistant Commissioner of Central Excise, Shillong

Division he was transferred and posted to the Customs Division, Imphal,
Manipur vide Office Order No. 01/2009 dated 03.03.2009 communicated
under C.No. T (3)7/ET-111/2005/12369 dated 05.03.2009. However, applicant
was relieved from the office of the Assistant Commissioner, Central Excise,
Shillong vide order bearing C.NO. II (3)2/SH.CEX.DIV/2003/309-16 dated
:24.04.2009 with the direction to report to his new place of posting at Imphal
Division. Accordingly applicant reported for duty at the office of Asstt.
Commissioner of Customs, Imphal. Thereafter the Assistant Commissioner,
Customs Division, Imphal vide order No. 01/2009 dated 28.04.2009
communicated vide letter No. C. No. II (3)1/ET/ ACI/Cus/08-09/1750 dated
29.04.2009 posted the applicant at Customs Preventive Force, Moreh with the
additional charge of LCS, Moreh. Accordingly applicant reported for duty as
Superintendent, CPF, M‘oreh on 30.04.2009 (F/N) and his joining report was
fofwarded to the Assistant Commissioner, Customs Division, Imphal vide
letter bearing C. No. I/ET/1/MOR/CUS/07 /56 dated 07.05.2009.

Copy of the relieve order dated 24.04.2009, transfer order
dated 28.04.2009 and joining report dated 30.04.09 along with
forwarding letter dated 07.05.09 are enclosed herewith and
marked as Annexure- 2, 3, 4A and4.

4.6 That your applicant while working as Superintendent, C.P.F, Moreh he went

to Imphal on 01.08.2009 (Saturday) with official work such as submission of
monthly reports and returns etc. However, 01.08.2009 and 02.08.2009 being
holidays (Saturday and Sunday). applicant visited Divisional Office for
submission of monthly reports etc. on 03.08.2009 but due to 48 hours general
strike called by several organizations of Manipur there were no official in the

EDW,I?lonal _Office, as a result he could not hand over the monthly reports.
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4.7

Thereafter, in order to meet with Shri B.B. Adhikary, Deputy Commissioner,
applicant went at his residence but found that Shri B.B. Adhikary left for
Silchar. It is stated that due to general strike of 48 hours at Imphal applicant
was compelled to remain confined at a hotel at Imphal for three consecutive
days from 03.08.2009 to 05.08.2009. On the night of 05.08.2009 applicant
received an urgent telephonic call from his residence at Shillong regarding
iliness of his daughter. Accordingly, applicant applied for four days casual
leave-cum-Station leave application and handed over the same along with
monthly reports and returns to Shri Ibohal, Tax Assistant. However, due to
serious illness of his daughter. applicant could not join duty on time and
submitted a formal Farned Leave Application covering the whole period of
his absence that is, from 06.08.2009 to 18.08.2009.

Copy of the leave application dated 19.08.2009 and joining
report dated 19.08.09 are enclosed herewith and marked as
Annexure- 5 and 6 respectively.

That the Deputy Commissioner, Customs Division, Imphai vide his letter
bearing No. C.NO. 1 (39)5/Misc./Corr/CUS/ACI/08-09/3196 dated
20.03.2009 asked an explanation from the applicant regarding his
unauthorized absence. In the letter dated 20.08.2009 the Deputy
Commissioner stated that the Commissioner of Customs (Preventive), NER,
Shillong expressed his displeasure that the applicant was not found avaiiable
at the station in the 1¢ week of August, 2009 and on 18.08.2009 when he tried
to convey some important directions. Therefore, as per the telephonic
direction of the Commissioner of Customs (Prev.), NER, Shillong applicant
was asked to explain why his absence from station without permission
should not be treated as unauthorized and why disciplinary action should
not be initiated against him. Accordingly ai&p]icant was directed to submit
his seizure performance since his joining in the Unit and to explain his
reason for his absence within a period of 3 days.

Copy of the letter dated 20.08.2009 is enclosed herewith

~— and marked as Annexure- 7.
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4.8

4.9

That the applicant after receipt of the letter dated 20.08.2009 submitted his
explanation vide letter dated 22.08.2009 addressed to the Deputy
Commissioner, Customs Division, Imphal, explaining in details the reason
for his absence from duty without station leave. In his reply dated 22.08.09
the applicant explained elaborately the compelling circumstances under
which he went on leave and submitted his casuai leave-cum-station leave
application to Shri Ibobal, Tax Assistant on 06,08, 2009 in the office of Deputy
Commissioner, Customs, Imphal. In his reply dated 22.08.2009 appiicant
stated that he went to Imphal on 01.08.2009 (Saturday) with official work
such as submission of monthly reports and returns etc. However, 01.08.2009

and 02.08.2009 being holidays (Saturday and Sunday), applicant visited

Divisional Office on 03.08.2009 but due to 48 hours general strike called by .
several organizations of Manipur there were no official in the Divisional
Office, as a result he could not hand over the monthly reports. Applicant
also stated that due to general strike of 48 hours at Imphal he was compelied
to remain confined at a hotel at Imphal for three consecutive days from
03.08.2009 to 05.08.2009. On the night of 05.08.2009 applicant received an
urgent telephonic call from his residence at Shillong regarding illness of his
daughter. Accordingly, applicant applied for four days casual leave-cum-
Station leave application and handed over the same along with monthly
reports and returns to Shri Ibohal, Tax Assistant. However, due to serious
iliness of his daughter, applicant could not join duty on time and submitted
a formal Earned Leave Application covering the whole period of his absence
that is, from 06.08.2009 to 18.08.2009. Applicant also submitted his seizure
performance since his joining duty at CPF/LCS, Moreh along with his reply
dated 22.08.2009.

Copy of the letter dated 22.08.2009 is enclosed herewith and
marked as Annexure- 8. |

That most surprisingly the respondent No. 5 (Deputy Commissioner,
Customs Division, Imphal) has issued the impugned transfer and posting
order bearing letter No. C.NO.II (3) 1/ ET/ACI/CUS/08-09/3220-25 dated
03/04.09.2009 with the approval of the Commissioner, Customs (Prev),
NER, Shillong. By the said impugned transfer and posting order applicant
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is sought to be transferred from Moreh CPF & LCS to LCS, Moreh that is
from one sensitive posting to another sensitive posting just after completion
of 4 months at Moreh CPF & LCS. By the said impugned order dated
03/04.09.2009 one Shri RK. Darendra Singh who has newly joined at
Division Office, Imphal has been posted at the piace of applicant i.e. at CPF,
Moreh,

Copy of the impugned transfer order dated 03/04.09.2009 is
enclosed herewith for perusal of the Hon'ble Court and

marked as Annexure- 9,

4.10 That it is stated that as per transfer policy, 2006, the applicant is entitled to
continue in the present place of sensitive posting tili completion of 2 years
-of fixed tenure whereas applicant has completed just 4 months at the
Moreh, CPF. Be it stated that in terms of the transfer policy, 2006 both of
Moreh, CPF and Moreh, LCS are treated as sensitive posting and except for
reasons to be recorded in writing no officer shall be rotated from one
sensitive to another sensitive posting whereas applicant has been
transferred from one sensitive posting to another sensitive posting without
showing any reason that too after completion of 4 months of time at Moreh,
CPF. It is stated that the applicant joined at CPF Moreh with the additional
charge of LCS, Moreh only on 30.04.2009 and during his functioning at
Moreh, the numbers of seizure cases and seizure value has gone very high
than the previous year. As such in terms of the New Transfer Policy 2006,
the applicant has acquired a valuable legal right for continuation in the
CPF, Moreh till completion of his 2 years tenure. As such the said
impugned transfer order dated 03/04.09.2009 so far it is concerned to the
present applicant has been issued in total violation of professed norms laid
down in the transfer policy and on that score aione the impugned transfer
and posting order dated 03/04.09.2009 is liable to be set aside and quashed

so far the applicant is concerned.

4.11 That it is stated that the respondent No. 7, Shri RK. Darendra Singh who
has newly joined at Division Office, Imphal has been sought to be

accommodated in piace of the applicant at CPF, Moreh at the instance of
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4.12

413

4.14

respondent No. 6 who has influenced the respondent No. 4 to approve the
transfer and postmg of the respondent No. 7 in place of the applicant with a
malafide intention in total violation of transfer policy. Be it stated that the
impugned transfer and posting order dated 03/04.09.2009 of the applicant
has been issued at the instance of the respondent No. 8 in collusion with
Shri B.B. Adhikary, Deputy Commissioner, as such Shri B.B. Adhikary,
Deputy Commissioner has been impleaded by name as party respondent
No. 6.

That it is stated that the respondent No. 5 vide his letter dated 20.08.2009
sought an explanation from the applicant regarding his unauthorized
absence from duty. Applicant in his reply dated 22.08.2009 submitted in
details the compelling circumstances under which he left the station
without sanctioned leave and the said reply is still pending with the
respondent No. 5. But most surprisingly the respondent No. 5 without any
administrative exigency or any public interest issued the impugned transfer
and posting order dated 03/04.09.2009 transferring the applicant from the
‘Moreh CFA to Moreh LCS. It can be presumed that the respondent No. 5 on
the basis of alleged unauthorized absence of the applicant issued the
lmpugned transfer and posting order dated 03/04.09.2009 that too without
any inquiry. As such the impugned transfer and posting order dated
03/04.09.2009 is punitive in nature and the said order is liable to be set
aside and quashed.

That it is stated that there is no administrative exigency to transfer the
applicant in violation of the professed norms laid down in the transfer
policy. But the respondent No. 5 on extraneous consideration issued the
transfer and posting order dated 03/04.09.2009 without any justifiable
reason. It is further stated that the respondents are duty bound to comply
with the guidelines contained in the aforesaid transfer policy and deviation
in the said guideline is not pernusmble when there is no administrative

exigency.

That it is stated that the applicant has acquired a valuable and legal right in

ssterms of the transfer policy, 2006 to continue in the present place of posting

WMM
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4.16

4.17

5.

5.1

5.2

till completion of fixed tenure of 2 years. As such it is a fit case for the
Hon'ble Tribunal to interfere with the impugned transfer and posting order
dated 03/04.09.2009 and to pass appropriate order/interim order staying
the operation of the impugned transfer and posting order dated
03/04.09.2009 so far the applicant is concerned othéwise it will cause
irreparable loss and injury to the applicant.

That it is stated t_hat during the short period of posting of the applicant at
Moreh CPF the cases of seizure and seizure value have exceeded in
comparison to that of previous years. As such there cannot be reasonable
ground to transfer the applicant from Moreh CPF to Moreh LCS on the

basis of inefficiency on the part of the applicant. ‘

That your appiicant further begs to state that he could not submit any

representation against the nnpugned transfer and- posting order dated
03/04.09.2009 but approached the Hon'ble Tribunal apprehending his

release at any moment. It is specificaily stated that no release order has

been issued or charges also not yet handed over till filing of this Original

Application and the applicant is continuing in his present place of posting.

Therefore the Hon'ble Tribunal be pleased to pass appropriate interim

order staying operation of the impugned order dated 03/04.09.2009 and .
further be pleased to set aside and quash the impugned transfer and

posting order dated 03/04.09.2009 so far it is concerned to the applicant.

That this application is made bona fide and for the cause of justice.

Grounds for relief (s) with legal provisions: .

For that the impugned order of transfer and posting dated 03/04.09.2009
has been passed by the Respondent No. 5 at the instance of Respondent No.
4 in colourable exercise of power without any public interest or
administrative exigency, as such the same is liable to be set aside and
quashed so far it is concerned with the applicant.

For that the impugned transfer and posting order dated 03/04.09.2009 has
been issued in total violation of professed norms laid down in transfer

.. policy, 2006 and on that score alone the impugned transfer and posting




5.3

54

5.5

5.6

5.7

concerned.

10

order dated 03/04.09.2009 is liable to be set aside and quashed so far the

applicant is concerned.

For that impugned order of transfer and posting dated 03/04.09.2009 has
been issued just after completion of 4 months in the present place of posting
whereas as per transfer policy applicant is entitled to complete 2 years fixed
tenure at present place. As such the impugned order dated 03/04.09.2009 is
highly arbitrary, illegal, unfair and the same has been passed with a
malafide intention in order to accommodate the respondent No. 7 in place
of the present applicant before completion of the fixed tenure without
having any administrative exigency or public interest, as such the
impugned transfer and posting order dated 03/04.09.2009 is liable to be set

aside and quashed so far the applicant is concerned.

For that it can be presumed that the impugned transfer and posting order
dated 03/04.09.2009 is punitive in nature, as such the said order is liable to
be set aside and quashed.

For that the impugned order dated 03/04.09.2009 in respect of applicant has
been issued in violation of clause 7 of the transfer policy, 2006, as such the
said order is liable to be set aside and quashed so far the applicant is

For that the respondent No. 7 has newly joined at Customs Division,

'Imphal, as such passing of the impugned order dated 03/04.09.2009 to

accommodate the respondent No. 7 in place of the present applicant is
highly arbitrary, illegal and contrary to the transfer policy and on that score
alone the impugned order dated 03/04.09.2009 is liable to be set aside and

quashed so far the applicant is concerned.

For that the impugned transfer order dated 03/04.09.2009 so far the
applicant is concerned has been issued at the instance with the respondent
No. 6 in collusion with the respondent No. 4 without having any
administrative exigency, as such the said impugnéd order is liable to be set
aside and quashed so far the applicant is concerned.
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8.1

8.2

8.3

11

For that apprehending immediate release pursuant to the impugned
transfer and posting order dated 03/04.09.2009 the applicant has
approached this Hon'ble Tribunal against the impugned order of transfer
and posting dated 03/04.09.2009,

Details of remedies exhausted,
==14L’5 Ol remedies exhausted.
That the applicant declares that he has exhausted all the remedies available

to and there is no other alternative remedy than to file this application.

Matters not p reviously filed or pending with any other Court,

The applicant further declares that he had not previously filed any
application, Writ Petition or Suit before any Court or any other Authority
or any other Bench of the Tribunal regarding the subject matter of this

application nor any such application, Writ Petition or Suit is pending before

any of them.

Relief (s) sought for:

Under the facts and circumstarnices stated above, the applicant humbly
prays that Your Lordships be pleased to admit this application, call for the
records of the case and issue notice to the respondents to show cause as to

perusal of the records and after hearing the parties on the cause or causes

that may be shown, be pleased to grant the following relief(s):

That the Hon'ble Tribunal be pleased to set aside and quash the impugned
Order No. 07/2009 dated 03.09.2009 bearing CNoll ¢3)

1/ET/ACI/CUS/ 08-09/3220-25 dated 03,09, 2009/4.9.2009 (Annexure- 9) so

far the applicant is concerned.

That the Hon'ble Tribunal be pleased to direct the respondents to allow the
applicant to continue in his present place of posting i.e. at Moreh CPF till

completion of 2 years fixed tenure.

: st
Costs of the application. / Yl \ T
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9.1

9.2

iii)
iv)

12,

_ Particaiars of the I.P.O
1P.O No. 139G 415098 -
Date of issuc ¢ 23.0l.09.
Issued from " : G.P.O, Guwahati.
Payable at ' : G.P.O, Guwaliali.
List of enciosures

12

Any other relief (s) to which the applicant is entitled as the Hon'ble
Tribunal may deem fit and proper.

Interim order prayed for: ,
During pendency of the application, the applicant prays for the following

interim relief: -

That the Hon'ble Tribunal be pleased to stay operation of the impugned
Order No. 07/2009 dated 03.09.2009 bearing CNo.Il (3)
1/ET/ACI/CUS/08-09/3220-25 dated 03.09.2009/4.9.2009 (Annexure- 9)
till disposal of the original application,

That the Hon'ble Tribunal be pleased to direct the respondents that

pendency of this Original Application shall not be a bar to the respondents
to provide the relief as prayed for.
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VERIFICATION . [ " Guuanas Bench
TR
L Shri Litkhotlang Mate, Son of Late Hemngan Mate, aged about 52 years,
working as Superintendent Gr. ‘B, CPF and LCS, Moreh, Manipur,
applicant in the instant Original Application, do hereby verify that the
statements made in Paragraph 1 to 4 and 6 to 12 are true to my knowledge

and those made in Paragraph 5 are true to my legal advice and I have not

suppressed any material fact.

And I sign this verification on this the ¥/ day of September, 2009.

n



ANNE&URE—L” %

™

OFFICE OF THE CHIEF cOMMISSIONER |

CENTRAL EXCISE & CUSTOMS o o

. SHILLONG ZONE ‘ ; o
NORTH EASTERN REGION

{
‘- ] 3rd l“‘mur, Crescens Building, MG Roaq, Shitlong - 793001, o ' T
" ‘ hone: 0364-250013 L. Fax: 0364-2224747,

L-muil:~ ceshillo@excise, nicin EDECS .- (zonels)

C.No. [1(3) 16/ C(fiU;'SI‘I/'ZZOO(S//S:% 3 Dated: ~‘20'h November 2006 4 A :

C 0 To, ‘21 N0V 2008
o The Conunissioner, o - ' -
- Central Excise, - : N\
Shillong/Dibmgnrh. . .

The Commissioner,
. Customs ( Preventive),

NIR, Stiflong  © - ’ e . :
ER. Stiflong | Central Aiministraios Simmag]
;-‘. e p n‘\.‘ﬂ\ by ] ;
Lhe Con'umsmnc:'(.v\.ppc:.l:;) P W%m@ {
-Cenlral Excise ' _ N {
-~ Gywahati, R - ;
i aseeay |
o 18 G@gml Sf:reﬂtmy,' RSOV SRS R
R €175 T BT RO D J\Iinislcx'i:!l/ Guwaha‘ii Bench
' - Exesutive Assiciation, . Py
‘ e . CETITOF
, ‘ Elal’{ﬁ-l ~q] rﬁu
SirMadam, ‘ . R

- Subject! -, \\'r;:}i_;[@gﬂcr

et Policy from Group “B" 10 “D" Officers- ;
i ' Reguding. ———""""——0 . 7 W .
| — ' . \ .
\ | - L <;
¥ ‘ " Lam directed o enclose hierewith New Transfer Policy 2006 as the same
has been finaliz

ed for information
fy . .

aud necessary action. >~

Yours faithfully,
©Enclo - as above, Z ' >z, b
. . 2%[}/&% - L
’ (J.RI. DIENGDON

- S ASSISTANT COMMISSIONER - i
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GUIDELINES FOR TRANSFER AND POSTING IN RESPECT OF GROUP -B (EXECUTIVE &

‘MINISTRIAL) GROUP-C (EXECUTIVE & MINISTRIAL) AND GROUP-D OFFICERS OF CUSTOMS AND

CENTRAL EXCISE IN THE NORTH EASTERN 'REGlON.

o

I Thts may be” call‘d‘generat‘guldettn% for posting of Execulive Officers rn the grade of

- ASupertntendents and Inspectors working in the North Eastern Regron

\ . . AR I

2, The Guldeltnes aims to:- .

Ensure minjmum dislocation of officers in lines with the recent Department of
w1 Expenditure instruction for reducing expendilure on transfer.
., Give equal opportunity 10 all officers in Customs, Central Excise and Service Tax,
c.v.¢ Effective and proportronate distribution of available human resources In all the

i formations with a view to brrng out the potential of the otﬁcers to the highest level in
i performing thetr duties.

. lnter,Commtssronerate ptacement shall be done by the Chief Commissioner of Customs and
~ Central Excise, North Eastern Region. The posting of the officers within the Commissionerate up to
the Range/ CPFILCS level shall be done by the respective commissioners within 5(five) working

days of the A.G.T. This has been decided considering the geographtcal constraints vhich includes
two tiers or three tier transfer orders

e

Option for posting is to be exercrsed by the 31st October and posting order shall be issued by the
15% December. All officers are to be released latest by 31st January or on completion of the
. officers' children’s academic sessions; if their ward is within class 12 standard - which ever is laler

e

All postings may be graded as, (1) sensitive, (2) Non-sensitive, (3) Hard Posting. List of
classiﬁcation of all the posts is enclosed. This list may be re-looked once a year.

While consldenng an officer for transfer, S/he shall be transferred to the nearest po<5tbte station
- while kceptng in mmd the overall guidelines.

‘Tenure in sensitive posting shall not exceed two years and one year for hard posting. Officers in
non sensitive posting shall also be rotaled on completion of two years. Except for reasons to be
recorded In wriling no officer shall be rotated from one sensilive to another sensilive posting

-

8. A person shall not be posted lo a place where he has worked earlier unless there are no
oplees for that Station.

r N
9 .The Normal tenure in Customs and Central Excise formalions may be minimum six years\‘: This
. period may be extended or reduced on administrative grounds. On completion of two years in
Dtbrugarh Commissionerate, an officer is to be transferred out if a request is made to that effect
10, For posttng to Dibrugarh and other places where no optees are available, the vacancres shall be
*filled up by taking officers from the following calegories in that order :-
1, Newly recruited officers. -
2. Officers promoted from one rank to another.
3. Officers returning from depulalion.
4, Officers who have their homelown in and around that particutar station.
5, Officers who have compleled maximum tenure in any particular station.

6. It has also been decided to give as far as possible posting at a place of choice to the otﬁcers
who have compte ted therr tenure at Drbrugarh

§ =~ 8 SEP 2009
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/1,

.2-

(N Trdnster trom one place to another shall be made on the basis of slation seniority and after
completion of tenure of posting.

~ 12, In places where an officer is willing 16 continue and if no oplion is exercised by oiher officers, the

incumbent may be allowed lo conlinue provided there are no administralive grounds for s/he to
drscontmue o .

I

43, (') During AGT the case of representation is 10 be considered first. If an officer is to be

« transferred as the result of representation by the other officer s/he should be rotated as per .
his option or to the nearby station.

(n) Al representatrons shall be submilted through proper channel with a copy to the -
- respective Assocratrons

(iii) Representation shall be colnsidered' only for choice otstatr_on or place and not for
$pecific posting,
(iv) If representations are considered on compassionate ground, the officer/s shall be given

non-sensilive posling for, the extended penod of slay for. whrch representation has been
considered.

14, Guidelines on posling-of husband and wife and officers with only two years {or retirernent shall be-
~asper the pohcy lssued by the Deparimenl of Personnel and Training from tune to time.

15. Otflcers repatrlated.trom deputation shall report to the Chief Commissioner's Office and postings of
-such officer/s shall be decided by the Chief Commissioner. Except for exceptional cases, posting
on Ioan basis shall be avoided as far as prarctrcabtr> 2 '

16 Postlng on promotron shall be as per exigency of the administration. - =

17. In exceptlonat cases for wihich reasons is {o be u.cordeo in wrllxng adrnmrstratron may devrale trom :

the abotc gutdehnes while conc]dermg an officer for transfer

18. Duo to uneven d|slnbutron of posling in customs, central excise and service tax in different areas-it
Is not found feasible to have zones wilhin the Chief Commissioner, Zone, as this will defeat the
-~ - aim of equal opportunily to work in the three formations.

| GROUP B AND 'C' MINISTERIAL OFFICERS ASSOCIATION

1, All'ministerial officers are liable.lo be transferred wilhin the Zone. Routine ,transfer of Ministerial .
Officers from one station to anothér shall be avoided. However on administralive ground or on

promotion/vacancy and representalions, Gr. 'B' & 'C' Ministerial officers are liable for transfer from
- one station to another station.

2. Gr.'B' and 'C' Minislerial officers shall be rolated from Customs to Central Excise and vice versa
© " aflerevery5to 6years

3. Al ministerlal officers shall be rotated from one charge lo another within the same slatron atter
every 3 years.
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GROUP ‘D' OFFICERS - .-

1. Though Gr."D' staff are also liable to be

lransférréd anywhere wi
Gr.'D' staff shall be avoided. '

hin the Zone, freqUent ransfer of T

Transfer and Posting of Gr. ‘D’ within the .‘Commissionerate shall be done from the respective
Head Quarters of the three Commissionerales

3. Tenure of posting in border area/ fj

eld position shall be for two years extendable by another one
year. while considering the oplions for border area posting preference will be given lo those who
have never been posted to such areas on Seniorily .

4 Except for posting to sénsitive/ bo

~ ' '
nearest to their Hom_elown.

rder areas, Gr. ‘D' Officers wil normally be posted

5 Ifasiluation arises where

there are no oplions for a particul
take its own decision as.i

S convenient for Administration.

/

ar area, administration wiill

1

_ | %
GR. ‘C’' DRIVERS ASSQCIATION ' : e :

1. Gr. 'C' Drivers are liable

to be transferred within the z
Station fo another shall be

avoided as far'as praclicable.

————— e

one, however rouline. transfer from one

D

Tenure of posting for Gr.'C' Drivers in a particular Station other then Borders/Sensitive areas will
be for 4-6 years. .

N

Tenure of posting to Borde(/sensitive posts will be for a period of 2 years.

1o Cenlral Excise and vice versa alter every 4 to 6

;j\ 4. Gr, 'C; Drivers will be rotated from Customs ,
ce. .

years depending on administralive convenien
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central Excise Commissionerate:-™

A Sensilive Posts i

}

i S

1—Bynihal-Range—=l— ' . |
b) Bymihal Range =l ) T
¢) Guwahali Range = : > . ' ' ' ‘

d) Gueahali Range - '

¢) Guwahali Range - . , '

) Guwahali Range -1V | ’
" g) GuwahaliRange -V

1) Guwahali Range =Vil

) Hars, Anli- \i- Evosion Branch

) Anli — Evasion Branch (Division) , .

k) Audit Branch , :

) EOUS | , : o |

* m) Personnel Seclion ' : . !
" n) Vigilance Seclion ’ :

2. Hard Posls :-

) Diphu i’x;\\\g@ ; ,
b) ‘lmphal Range . .
¢) Aizawl Range - s .

3. Non-Sen‘s\\ive Posls -

All the remaining posts in Whie Cormmissiotictale/Al Divisionol s, And Ranges:

e e ——

B. Shillong Cusloms (Preventive) Commissicnerale:-

1. Sensilive Stalions:- .

i, /\g"n\ah\

a). Agarlala-LCS ahd D\\dk’\ Bus Semce
b) Bishalgarh CPF ' -

¢) Srimanlopur LCS

d) Sonamura CPF

i Alzawl -

PP

a) Scliny ‘
L) L\mlnp\\m Zokhawthior LC\JILP“

i, Ohubti -

a) Ghasuapaid LGS ' l- . , . |
b) tahendiaganj LCS ' o |

e, Dinapur o
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, - “GOVERNMENT OF INDIA
- OFFICE OF THE ASSISTANT COMMISSIONER OF CENTRAL EXCISE
" SHILLONG DIVISION : OLD PEAK HOTEL COM PLEX, M.G. ROAD
SHILLONG-793001

RELIEVE ORDER

Dated 24.4.2009

In pursuance of Chief Commissioncr Office Order No. 01/2009 dated 3" March.
2009 communicated under C.No. H3)7/ET-111/2005/12369-82 dated 5™ March, 2009
and order No. 9/2009 dated 5™ March 2009 of the Commissioner of Customs Preventive
NER,Shillong communicated under C.No. 11(3)3/Hqrs.Est/SH 209/7002 — 8036 dated
5" March, 2009, Shri. L.L. Mate, Superintendent is hereby relieved of his duty w.c.f.

24.4.2009 (A/N) with a direction to report to his new place of posting at Tmphal
Division. ' ‘

( APALAK DAS)
ASSISTANT COMMISSIONER

C.NO. 11(3)2/SH.CEX.D1V/2003 / 209~/ «é Dated 24.4.2009.

Copy forwarded for information and necessary action 1o :-

" 1. The Chief Commisioner, Customs and Central Excise, Shillong. f
2. The Commissioner, Central Excise, Shillong. f
3. The Commissioner, Customs Preventive NER,Shillong.
4. The Joint Commissioner(P&V) Central Excise, Shillong.
5. The P.A.O Customs and Central Excise, Shillong.

6. The A.C.A.O. Central Excise, Shillong
\}/ The Assistant Commissioner, Customs Division Imphal.
8. Shri L.L. Mate, Superintendent for compliance

e pr L
g ( APALAK DAS)
Y ASSISTANT COMMISSIONER

w
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2 ANNEX ORE— Zj

OFFICE OF THE SUPERINTENDENT
CUSTOMS PREVENTIVE FORCE ;; MOREH

C.NoVET/I/MOR/CUS/07/ S, - Dated: 7/ 0503
To:

The Assistant Commissioner,

Customs Division,

Imphal.
Sir,

Subject: Forwarding of joining tcport in respect of ShriL.L.Mate,
Supcrmtcndenl CPF/LCS, Moreh- Regarding.

IEnclosed plm% find herewith the copy of the joining report submitted by

the undersigned. for your kind mformaum and nccessary action.

Enclo: As stated above
01(one) sheet

Your% tmtht)
a(

( L.L.M/\I L )
\ SUPERINTENDENT
CUSTOMS PREVENTIVE FORCE
MOREH
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(Typed copy)

To.
"The Assistant Commissioncr,
Customs Division, Imphal.

Sir,
joining Report
Consequent upon my transfer to Moreh CPF & LCS vide Order No.
01/2609 dated 28/4/09 communicated vide C.NO. II (3) 1/ET/ACI/CUS/08-
09/1750 dated 29t April, 2009, T do hereby submit my joining report today on 30t
- April. 2009 (F/N).

B 30/4/09

GUWahats‘ B A
. ek , .
Jargret :y;";r%%h (L.L. MATE)

ENDENT, LCS & CPF
MOREIL. *
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( | ’ FORM OF APPLICATION FOR LEAVE T ’ ‘

NOTE - ITEM-1 & 1l MUéT BE FILLED IN BY ALL APPLICANT WHETHER GAZETTED OR NON-GAZt
1. . .Name of applicant | ' - L. L. mATE

2. Leave rules applicable ' — uh aflo(c,uo(’{r ,

g3 Post Held ;-__,,.v_&QpEp\mrpNDENT S
4. Department Post Office & Section - C. P F NeREH
5. Pay o B C ot cp + SA00 (0
6. Hmtxse rent allov;'lance, Con_ve)}ance allowances or other compensatory allowances drawn in the present
post:- L -

7. Nature and period of leave applied for and date from which required ;- & (- © M 06.0¢-87 'é, 19.58 &7 :
' =13 (LD“Y( .

N —.

8. Sunday & Holiday, if any, proposed to be prefixed/suffixed to leave - '
3 . o Toi b, (o Lo Rled)
9. Ground on which leave is applied for :- Q{an{ Aprele malCy @ubﬂM ‘}’ 3

10. Date of returned from last Ieave and the nature and period of that leave :- /)._; hee /Zu.m;) .

1. Tproposed do not propose to avéil'mysclfofleave travel concession for the block years. during
the issuing leave ' '

12. (a) 1 wundertake to rcfund the * difference between the lcave salary drawn during. leave o1
average/Pay/Commission leave and that admission during leave on half average/pay/half pay lcave, which woul
not have been admissible had the provision to F.R. 81 (b) (i) rule-ii (c) (iii) of the revised leave rules, 1993 ha
not been applied in the event of my retirement from service at the end or during the currency of the leave.

~ (b) Iundertake to refund the leave salary drawn during leave not due’ which would not have been admissibls
had F.R.81 © Rules II (D) of the revised leave rules, 1993 not been applied. In the event of my voluntan
retirement or resignation from service at any time until I earn half pay lcave not less than the amount of leave no

.av?iled of by me. & ‘
bl

Signature ofapplicant.’ .
IR SRR

. T~ . ‘
Datéd - }‘)/03;@ / ;’ 3) S’CP dyy

13. Remarks and/or recommendatfon of lﬁi@'ﬁﬁfrggé’itmé)mfﬂ.
b IS !

. N Signature :
Date :-
~ Designation
CERTIFICATE REGARDING ADMISSIBILITY OF LEAVE
14, Certified that .....ooovveeieeeeeeeeeeeeee i '.».(natureof]eave) ....................................
fOr o from. oo, 10 e, is '
admissible under rule ... ..o of the Central Civil Service (leave) Rules, 1972

: Signamfe (with date)v
- Designation.

15. Orders of the authority competent of grant leave.

Signature (with date)
Designation.

* I the annlicant i< drawino anv camnencatary allnwanes it chandd alen ho indiratad in tha ardarc An ths  avaiag
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( L.L. I\\A/E)
Superintendent

CUSTOMB PREVENTIVE FORCE, Moreh



| ANNEXURE- 6
(Typed copy)

To, i

The Peputy Commissioner, Wit <o ] |

Customs Division, i 'ﬂ?‘m?‘" ey

I 1‘11&1 - s

¥ 8 SEP 20yy
Sir,
Joining Report

T hereby report myself for duty today the 19th Aﬁg, 2009 after availing
eatned leave w.e.f. 6% Aug, 2009 to 18t Aug 2009.

T may mention that.T proceeded on 4 days casual leave on 6t Aug, 2009,
however, due to serious sickness of my ..daughter,vI could not join on time. I
therefore, request you to kindly convert my period of absence to Earned Leave for

which I am submitting a formal Earned leave application covering my whole

period of absence.
Thanking you.
Yours faithfuily
5d/-
19/08/09
(L.L. MATE)
Superintendent

ﬁ/& Customs Preventive Force, Moreh
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e ~ |
Govcrmn(-:mlllqt of India
Ministry of Finance
Department of Revenue
Office of the Deputy Commissioner
Customs Division: :Imphal
C.NO.11(39)5/Misc/Corr/CUS/ACI/OS-(%\O Dated:- O’Lo] 8|&DOC\
. ) :
To
Shri L.L. Mate,
Superintendent CPF Morch.
Subject:- Unauthorised absence.
L 1t has been observed with great displeasure by the Commissioner of Customs

(Preventive), North Eastern Region, Shillong that you were not found available at the station in
1 week of August 2009 and again on 18.08.09 when he tried to convey some important
directions. ‘

Being posted in a sensitive place, in-charge of the station should "have  greater
responsibility and invariably required prior station leave permission.

You were found absent without proper leave and station lcave permission for a couple of
days. Keeping away from the station without arrangement for substitute in-charge is viewed

seriously. by the Commissioner which constitute an act of lacking of devotion to duty on your
part. :

Therefore, as per telephonic direction by the Commissioner of Customs (Prev.), North
Eastern Region, Shillong you are hereby asked to explain why your absence from station without

permission should not be treated as unauthorized and why disciplinary action should not be
initiated against you.

You are also directed to submit your seizure performance since your joining in the Unit.

Your explanation should reach the undersigned within 3 (three) days time.

(.B.B-Adhikary )
Deputy Commissioner
Customs Division - Imphal.
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()Ii‘FIClC‘(_)F THE SUPERINTENDENT
CUSTOMS PREVENTIVE FORCE::MOREH

N

L ::_‘-_S.L?C;-No.v111(48)1/M15C/M01UCUS/2002//3 % Dated :22-08-2009
" To,

- The Deputy Commissioner,
Customs Division,
Imphal.
Sir,
Subject:- Unauthorised absence-Explanation regarding.

Kindly refer to your letter under C.No.11(39)5/Misc/Corr/CUS/ACI/08-09/3196 Dated
20.08.2009 on the above subject.

In this connection, I beg to state the rcasons for my absence from station herein below for
favour of your kind perusal and necessary action.

"That Sir, on 01-08-2009(Saturday), I went to Imphal on Official duty for visiting
Divisional Office to deliver Monthly Reports & Returns, to collect Wages of Casual Workers
and to discuss the proposed replacement of Tin roofing of CPF Office, Moreh.

Saturday and Sunday being holidays, I visited Divisional Office on 03-08-2009. However, there
was nobody in the Divisional office due to 48 Hrs bandh called by the ‘Apunba Lup’, a
conglomerate of several organizations of Manipur, in protest against the alleged fake encounter
at BT Road, Imphal on 23-7-09 which resulted in the death of a pregnant woman named Th.
Rabina and one alleged ex-UG cadre named Sanjit. It may be mentioned that the issue of fake
encounter erupted after Tehelka newsmagazine published photos of Sanjit before and after his
death in the company of Police Commandoes.

That Sir, the 48 Hrs general strike called by the Apunba Lup was followed by indefinite
Public Curfew imposed by the Manipur Govt. As a result, T was confined to a Hotel in

' M.G.Avenue, Imphal for three consccutive days from 03-08-09 to 05-08-09.

In the meantime, on the night of 05-08-09, I got an urgent telephonic message from my
family who are based in Shillong. Although public curfew was still in force, restricting
movement of the public, 1 learnt that Imphal Airport was operational and movement up to the
Airport was possible. Therefore, 1 applied for four days Casual Leave-cum-Station Leave
application which, along with Monthly Reports and Returns, was delivered to Shri Thohal, Tax
Assistant. 1lowever, due o scrious sickness of my daughter in Shittong, 1 could not join duty on

2

time. I have therefore submitted a formal Earned Leave application covering the whole period of

my absence, that is, from 06-08-09 to 18-08-09. o I i N
| | | S At e
Scizure Performance since joining the Unit ;  HRER '-@.%:"*Wﬂ:}:m

PR

Period: May, 2009 to August 2009(upto 23.8.09)

Total No. of Cases : 12

Seizure Value : (A) Currency/NDPS : Rs. 11.97.670/-
(B3) Misc. goods. - Rs. 5,83,801/-

~ LTOTAL  :Rs. 17,81,471/- e 8
&&(ktttﬂ 2 , Yours faithfyly,
EneLe: (D ‘]ewuf JZ:{I\;\L — L g{WL . ofz,cc, G ,

U A [ 1945 'i}fcg{L?
D rL ’Q(’(’(‘tuiz\ " y P (LLMATEy «
' (/, ) SUPERINTENDENT

CPF/LCS:::MOREH



- 28~ ANNEXORLE —o C/:

’

Govt. of India

Office of the Deputy Commissioner 0

f Customs
Imphal Customs Div

ision, Imphal- 795 001, M

anipur

ORDER NO. 072009 Dated, 3% Neptember, 2000
The following ostingin the pr;
with immediate effect

e of Superintendent i
and until Thrther orders.

hereby ardered

Name of the Officer ]
Sri R.K.Darendra Singh

Lo doo
CPEF. Morch

: —_—
From
Newly joined at

Di\fn.()1‘!'1994._]_1}}]_)_.13:_11

I I
Moreh CPr& 1.8 LS Moreh
- “This issues with the approval of the Commissioner of Customs (Prev), NER. Shillong,

B
(B.BADHIKAR YY)
Deputy Commissioner,
Imphal Customs Division
C.NO.H(3)]/E'l‘/ACl/CUS/08~09/,51@o ,Q\s " Dated, 3.9.2009

X L{ ] (), . OC)
Copy forwarded for information and neeessary action (o

I.The Commissioner of Customs (Prev), NER, Shillong.

2. The Joint Commissioner (P&V), Central Excise, Shillong.
3. Superintendent, Moréh CPF/LCS

4.8 L,

QAL .. Supcrintendent for compliance
SO Seetion, _

e B ‘(1‘3.13‘/&1“(/_\11 Y) !
Deputy Commissioner, ‘ |
Imphal Customs Division ( ‘




